IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :

Date of Order;-5.1.95 |

| ;

[
: HYDERASHAD BENCH |

QA No,43/95

BETWEEN :

M,Sesha Reddy
AND.

1. The Union of India, Rep. by
its oeCretary to Government,
of India, Ministry of Finance,
Department of Economic Affairs {DEA),
Central becretariat, North 3lock,
New Delni,

2. The Natiopal Savings Commissioner,
12, Seminary Hills,
Nagpur - 440 006.

3, The Regional Director,
-National Savings,
Government of India, Kendriya Sadan,
Sultam 3agar, Hyderabad - 500 195,

4, “ri Mir Azamath Ali,

Regional Director,

Natdonal Savings,
Government of Indiz, Xendriya sadan,

CORAMS

HON'SLE 34HRI A,.3,50RTHI : MEMBER (ADMN,)

.» Applicant,

|
il

Sultan Bajar, iyderabad - 500 195, .. ReSpondehts'
] g
| |
- - - i
| |
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| |
Counsal for the &pplicant . M-LV.Venkates&ara Rao
‘ i
+ ‘ ‘ N - “
" Counsel for the Respondents .. Mr.N,k,Devraj!
. . . I

] |
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M.A.,No,14/95 in

0.A 43/95 ) ' Date of |order: 5.1.05

X As per Hon'ble Shri A.3,Corthi, Member (Adm,) X

The'piayer of the applicant is for a direction

94

to the respondents to set aside the order dated 21.11%

issued by the Regional Directof) National'Savings, Hyd

transferring the applicant from Nellore (A,P,) to Ranﬁ

(Bihar), ' }

2. Mr,V,Venkateswara Rac, learned counsel for L

applicant has éssailed the validity of the|impugned oider
mainly on the ground that tne applicant was holding a|temure

! - D Apartl
post fer six méarshénd that the respondent$ ought not:

have shifted go-him prior to the completion of the te&u:e

Ty
and that it -hes perhaps done on account of| mala-fides|on
LY

the part of Respondents No,2 and 4, The representatio

|
made by the applicant has not yet been disposed of,

I
T
applicant having been relieved of his post is presentLy

on leave,

3. Mr,N.R.,Devraj, learned standing_Founsel for

respondents,states{bhﬁﬁnstruCtions)that one Sri K.S M

erabad

hi

he
L

to

n

he

the

rthy

from Visakhapatnam has already beem reported and assumed

charge at Nellbre, He also suggests that [the respondents

L !
may,given an opportunity to consider tne contents of [the

OA and take an:appropriate decision in the matter,

4, Having heard learned counsel for both the parties

I iev® deem it fust and proper to dispose [of the OA at

admissjion stage with a direction to the résQQndentslﬁo

Consider_thiS,Pé (copy of which i1s transmitted herewilth)

as the represgﬁtation of the applicant, Hespondent No

the
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snall con51der the same objectively and téke a fair

decision in thie matter within a pericd oflz weeks from

| L

the date of receipt of this order, l

|

Mr,V.Venkateswara Rao states tﬁat the applicant
| .

5.
is not receiving any salary.if it be so.dhe

are directed to pay him the leave salary}due to him,

[
respondents
!

Ga The O.,A, is ordered accbrding;y without any
I
| !

order as £o ¢osts, l
[
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Member (Admn, ),

Dated: 5th January, 1995

(Dictated in Open COur%) "
|(j%4/%&> \IHS

sa DEPUTY REGISTRAR(J)
|
I

To .
1. The Secrestary to Govt. of India, Min. of thanca, I
Dept. of Ecomomic Affairs,(DEA), Central Secretariat,

North Block, New Oelhi.
2. The Natiocnal Savings Commlsszmnar, 12, Seﬂlnary Hills,

Nagpur - 440 006. -
3, The Ref§ional Director, National Savings, Govt. of Indla,
Kendriya Sadan, Sultan Bazar,_Hydarabad -_SDD 19?; ”“‘“:
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(b On&cody to fir.i, .UanKka tesuar-Rao, Advaca tb,CAT,Hydsrabad.
«~l One copy o Mr. N.R.Devraj,Sr.CGSC,CAT, Hydprabad. "

:b. One copy ' Library,CAT,Hydsrabad, (
|

Z
jp One spare copy.
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TYRED BY u COMPARED - BY
CHECKED BY - ADPROVED BY

IN THE CENTERL ADMINISTRRTIUE TRISUNAL
. HYDERABAD BENCH

THE HON'BLE MR.ANUHARIONSAN : WEMBER(3J)
. B *

\
AND

~

THE HON'BLE MR.A.B.GORTHI. : MEMBER(A)

-

1

p—

DATED : 5 -/-95

ORDER/JUDGEME NT .

MALR.PIC.D NO.

+

Jismissed for Default.

Rejeebed/Ordered —

. No :rdef\ag:to casts.
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